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(ii) ESTABLISHMENT OF A CoASsT GUARD
DETACHMENT AT  PAmADIP PORT 1N
ORISSA,

SHRIMATI  JAYANTI  PATNAIK
(Cuttack): Sir, the proposal for the es-
tablishment of a coast guard detachment
at Paradip Port in Orissa has been de-
layed inordinately. The detachment of
a Coast Guard is located in all major
ports of India excep; Paradip. On the
other hand, the number of foreign deep
sea fishing vessels operating from Paradip
base is increasing every month. There-
fore, the detachment is necessary for
clearing those foreign deep sea wvessels.
Morecover, the number of incidents of
smuggling is increasing in the east coast.
These incidents cannot be brought under
control unless a detachment of Coast
Guard is established at Paradip port. It
is also not possible on the part of the
Stac Government to check such incidents
occurring in the deeep sea. If a Coast
Guard detachment is established there,
it would facilitate carrying out necessary
anti-smuggling operation in the east
coast.

In view of this, I demand that the
Government of India should expedite the
proposal for the establishment of a Coast
Guard detachment at Paradip Port imv
Orissa without any further delay.

(iv) OPENING OF MORE BRANCHES OF
Banks AT LAkH1 Saral, BiHa8
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(v) BANK LOAN FACILITY TO FARMERS
OF JALLA AREA NEAR PATNA IN
BIHAR,

i TIRIFS T e (q2aT) 9
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(vi) NON-AVAILABILITY OF NITROUS -
OXIDE GAS AND OXYGEN GAas IN Hospi-
TALS OF UTTAR PRADESH.

SHRI HARIKESH BAHADUR (Go-
rakhpur): Tt is a matter of grave concern
that operations in Government hospitals
have been stopped and patients are being
removed due to non-availability of ni-
trous oxide gas and oxygen gas. This
kind of notice has been put up on the
notice board of Lucknow Medical Col-
Jege also. T urge upon the Central Gov-
ernmen: to look into the seriousness of
the situation and make arrangements to
provide requisites gases to the UP Gov-
ernment immediately so that the suffer-
ings of the people may be avoided and
operations may be started.

(vii) NEED FOR RATIONALISING THE SELEC-
TION PROCEDURES IN BANK SERVICES.

SHRI N. SELVARAJU (Tiruchira-
palli): Some years back, Banking Ser-
vice Recruitment Boards were set up in
various regions of the country and were:
entrusted with the job of recruiting offi-
cers and clerical staff for the natonalisec
banks. For selection of persons to the
Officer|Management  Cadre in the banks,.
the basic requirement in regard to educa-
tional qualification is a graduate degree in:
any discipline from a recognised Indian:
University. The prospective ocandida-
tes aspiring to join the nationalised banks:



